
Oral All""" MARCH 6, 1969 0,,,, All"." 
bebind tbe facti of denluatlOli and otber 
tblDIl wblcb may be _ponaible for tbe 
loss in revenue of the Indian Airlines 
Corporation, - what 91111 be the concrete 
Iteps that they would take to lee that there 
is a hetter maaalOlllent, better lahour-
mlUlaJOlllllllt relationl and there Is Indushlal 
peace in the concern. 

SHRI BHAOWAT JHA AZAD: As I 
said, tbouab tbe report II publlibed, tbere 
Dro 38 aroups appointed, and lomo of tbem 
bave submitted tboir reports. Tbey bave 
beeD circulated. But tbele roports are 
submitted to the NalioDal ComlDlSlion on 
Labour ",bo will conlider tllem. Aad 
after tbe Nalional ComlDiaaion on Labour 
submit. itl report to tb, GovernDlODt, 
those tbat pertain to labour ,,\11 be cOlISi-
dered by tbe Labour MiDlltry alld those 
aspects to wbich the hon. Member referred 
w\1l b. considered by the concerned 
Mini.try. 

SHRI RANOA : The report was 
lubmitted to tb. Oovernmeat. Are we to 
undenland that it was resubmitted to the 
Labour Comml'lioa 1 In tbe report, there 
mUlt bave beln lome recommend .. tion. 
"blcll were alreeable to both parties. 
What wore lll., and wcre all of tbem 
adopted by OoverDlDell1 alld Implomented ? 
In rcaard to whicb of tbe recommendations 
ban they louahl the advice of the Labour 
Commlslion 1 

THE MINISTf.R OF LABOUR AND 
REHABILITATION (SHRI HATHI) : May 
I explain the position? These study Iroups 
were not appointed by the Oovernment. 
Tbe GoyernlDent appointed the National 
Labour Commission and that tbe Commis-
sion let up varioul stuely ,roup' to look into 
varioul indu.trles-coal, cotton textiles, 
air transport industry, etc. Tbls il one of 
tbe ,roupi appointed by tbe commiliion. 
So, It II a aroup of tbe commlallon. Tbls 
aludy ,roup submitted It I roport not to 
Government, bul to lhe Labour Commis· 
slon. The commlslion will take into 
consideration tbe reports of an the .tudy 
&roops allel mike recommOlldatlons to 
Government as to whit Is to be done. 
Then we shan consider them. 

MR. SPEAKER : Tbe polillion is 
clear. Nut qUCllltioD, No. 302. Quat/OD 
No. 303 also mar be takeD alon, wltb It, 

Co.pllterl I. Llf. 1 ...... _ ear,.,.tl_ 

"'302. SHRI S. M. BANERJEE: Will 
the Minister of LABOUR AND REHABI-
LITATION be pleased to stale: 

(a) whether it is a fact that in all 
countriCIII ..,here automatioll bas been 
introduced by Installation of electronic 
computers, it has always resulted in deple-
tion of employment and retrenchment ; 

(b) if so, wbether II is also a fact tbat 
in India also insta'lation of electronic 
computen in lhe Life Insurance Corpora. 
tion is bound to result In retreDchmenl ; 
and 

(c) if 50, the steps taken by Oovern-
ment to sofeluard th' interest of tbe 
employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI 
BHAOWAT JHA AZAD): (a) The 
Installation of eleclronic computers bas 
resulted in o ~ dlplacement of clerical 
labour which, however, bas beon uluIIllY 
off·set by increwsed demaod arislDa from 
expansion of tbe lInuerlaldol' concerned 
or by the creation of ncw avenues of 
employment. 

(b) The installation of computers in 
lhe Life In5urance Corporation bas not 
resulteu In any retrenchment ; the corpora' 
tion have stated that the emplo,1IIOII1 and 
emoluments of al\ il' employees will be 
protected. 

(c) Does not arise. 

CompHte.. In the C ... ntry 

"'303. SHRI SAMAR OUHA: Will 
the M;nister of LABOUR AND REHABI-
LITATION be pleased to state; 

(a) how fOany computers bave beea set 
up in official and non'officlal .oncern. in 
I ndia by the end of 1968 ; 

(b) whether the Kerala Oovernment 
were also permitted to set up a computer 
there; 

(c) whetber Government have assessed 
the impact of such computers on the actual 
and potential employments iD the oraBnisl-
tions ",bich eOlllled luch macbines ; and 

(d) whether Government propolO to 
set up II o lll~ of npcrlf tll assess Ih, 




